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OR D ER (CRAL)

Hon'ble Mr. Justice V. S. Malimath, Chairman :~

It is now reported that the petitioner has been

reinstated in service, But there is a further direction

that the petitiocner should be deemed to have continued in
service as Planping Draftsm;an and he be paild arrears of
_pay and allowances and other consequential benefits. This
part of the directions has not been'complied with in that

the arrears due to the petiticner have not been calculated
and paid to him. S$hri ‘Jema, learned counsel appearing fox
the respondent submits that he may be given two months: time
for that purpose. The time sought is unreasonable particuleriy
having regard to the fact that the judgment was renderszd

by the Tribunal in June, 19%91. Herce, by way of indulgece,
we grant one month's time from this date for computlng the
monetary berefits as per the directions of the Tribunal znd
to pay the same to the petitioner. If the séid amount iz nou
paid t0 the petitioner within one month's time from this dato,
the same shall be paid to him with interest at the rats of

12 per cent from this date 11ill the date of payment. accord iy

~

these proceedings are dropped. p .
. -
( P, C..Jain) ( Vo S, Malimath |
Member (A) Chalrman '



